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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:<;;;;RABAD BENCH

AT HYDERABAD

' thé'relevant portion of the counter. It appears that

‘done on the basis of prevailing policy/guidelihes. F

0.A. 1070/96 | . pated: 1.10.96
T 3242/96
Betweean

1. M. Jagannadha Rao,
In charge Headmaster,
Railway High School
(English Medium)
Guntakal.

2. S. Venkateswarlu,
Senior Trained Graduate Teacher,
'Railway High School, '
Guntakal.

3. 6, Viswanathan,
Senior Trained Graduate Teacher,
Railway High School
(Telugu Medium) o .
Guntakal. ) ' aee Applicants

and

1. Unilon of India
Rep, by the General Manager,
South Central Railway,
Rail Nilayam, Secunderabad.

2. The Chief Pefsonnel Officer,
South Central Railway,
Rail Nilayam, Secunderabad.

3. Dy. Chief Personnel COfficer,
Labour and Welfare,:

Rail Nilayam, Secunderabad. «e« Respondents

Mr $.R.K. Murthy | .. Counsel for apg

Mr. V. Rajeswara Rao «s Counsel for regd
ORDER

(Order per Hon'le Shri M.G. Chaudhari, Vice Cha

AQMit; Notice waived. Counter filed. We have

Post Graduate Teachers ware included in the zon%of cq

for the 9 vacancies of Headmasters Gr. B. That seems

Annexure-"9 it appears that the issue of.diSPensing~u
qualification was raised by the staff side in BPNM/NFI
andthe Railway Board has now decided to dispense with

Graduate qualification in the case of those BGTs who
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promoted to Grade 1640-2800 prior to the issue of Board's

2

letter dated 11.4.8B8 for promoticn to the post of Gfoup B~-
Headmaster of Railway High Schools--and Recruitment Rules are
proposed to be aménded tO.SpecifiCélly provide}for Second B
Class Masters Degree Qide letter of Railway Board fo. E(P&A)I-
95/FE=4/8, RBE No. 52/96 dated 2.7.96. The thréé apblicants
concernad in this OA claim that they were promoted|to Grade
1640-2900 prior to 11.4.88. They had not been callled for

viva voeetest and it is the belief of the applicants that
since they were not PGs they have been excluded. [hat basis
however would no longef be correct to be adopted ip view of

' the above mentioned decision of the Railway Board.| In tﬁe
facts and circumstances‘of the case we are of the opinién_that
the respondents should consider the case of'he appiicants

in the light of the decision of the Railway Board'vide.

. letter dated 2.7.96 and clarify the position as regards the
Selection to the post of HM Grade B in accordance with the
prescribed procedure, The learned counsel for the|applicants
states that the applicants will submit a representation to
the second respondent on the above lines within a period of
one week from todéy. Hence the following order. |
2. The applicants are given permission to submit a

fresh repressntation to Respondent-2 within a p&riod oflone'
wegk'from today. On such repréentation being received, RF2,-

oy himself, or if so advised, in consultation with the General
Manager, §.C. Railway, take a decision on such g representation
in the light of the letter of the Railway Board msrtioﬁed' |
above, dated 2.7.96 within a period of 15 days froj the date

of receipt of the representation and convay therdecisioﬁ taken
thereon to the applicants through a speaking order] If
aggrieved with Sééﬁig-decision, applicants will be|at liberty
to adopt further remedies in accordance with law irfcluding
approaching this Tribunal by an 0.A. The interim grder |

dated 2.9.96 shall continue to operate until expiry of a period
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of one week .after the decision on the representation is

communicated to the applicants so as to enable the 3gpplicants

to approach the Tribunal if so advised in the event|of they

being aggrieved by the decision on the representati¢n and shall -

stand vacated thereaf£er subject to any orders in fresh

proceedings. *he time of 15 dayé has been indicated so that

appointments to the 9 vacanéies of HMs may not be unduly

delayed. It is ﬁade‘cl;ar that the disposal of the|0A is not

based on consideration of the merits of the case.
0.A. diSposed of in.terms of the aﬁove ordef.

M.A, disnosed of with no order,’

(H. Rajendra prasad) | (M.G. choudhpri)
Member - Vice*Chairman

pated 1st October, 1996 | |
(dictated in open court) }quﬂqc.
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To

1. The General Manager, Union of India.
SC Rly, Ranlnilayam, Secunderabad.

2. The Chief Bersonnel Officer,
5C Rly, Railnilayam, Secunderabad.

3. The Deputy Chief Personnel Offlcer,

Labour and wWelfare,
Railnilayam, Secunderabad.

4, One copy to Mr%R.K.Murthy,.Aﬁyocate, CAT.Hyd,.
5. One copy to Mr.V,Rajeswar Rao, -SC for Rlys,‘CAT,Hyé.
6. Cne copy to Library, CAT,Hyd.

7. One spare copy.
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IN THE CENTRAL ADMINISTRARIVE TRIBMNAL

- HY DERABAD BENCH ATHYDERABAD

—

THE HOﬁfBLE MR.JUSTICE M.G.CHAUDHZRI
: VICE~CHAIRMAN

AND J—

THE HON'BLE MK.H.RAJENDRA PRASAD:M(A)

rqi..
Dated: \ ~-{O -19g6 R
ORDER=/ JULGMENT
¥
) MOJVR..QO/C.Ac NOO
- ’ in -
0.a.0.  \OTIO i% ,
:Po A.NO. * (w-po . ) T'
[ '
Admitted and Interim Directddns
© Issued ..
Allowed.

Disposed of with directions

C _‘£ﬁsmis§éd
Dismis

ed as withdrawn.
DismissL

d for Default.
OrderedZRejected.
1

pvm No order as to costs.
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